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MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for compul-
sory registration of all marriages in
]ndia.”

The motion was adopted.

SHRI DIGVIJAY SINH: I intro-
duce the Bill,

—

RESERVATION OF POSTS IN GOV-
ERNMENT SERVICES AND SEATS
IN EDUCATIONAL INSTITUTIONS
(FOR ECONOMICALLY WEAKER
SECTION OF PEOPLE) BILL*
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MR. DEPUTY-SPEAKER: The ques-
tion js:

“That leave be granted to intro-
duce a Bill to provide for reserva-
tion of posts in Government serviceg
and seatg in educational institutions
for persons belonging to ecoomi-
cally weaker gection of people.”

The motion was adopted.
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MR, DEPUTY SPEAKER: shri K.

P, Singh Deo—Absent. Shri R, L. P.
Verma.

*Published in Gazette of India
Extraordinary, Part II, section 2,
dated 3-4-1981,

Small Farmers 858
POLYGAMY ABOLITION BILL
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MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for abolition
of polygamy and bigamy practised
by various sections of the society,
with a view to check the menace
of rising population in the coun-
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The motion wag adopted.
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SMALL FARMERS ASSISTANCE
BILL-—CU‘ILI[I.

By SHRI K. LAKKAPPA

MR. DEPUTY-SPEAKER; The
House will now take up further consi-
deration of the following motion
moved by Shri K. Lakkappa on 20
March 1981, namely:— °

“That the Bil] to provide for the
grant of loansg and various gubsidies
to small farmers, be taken into
consideration.”

There are still about 19 hon, Mem-
bers who have given their nameg to
speak on the subject. The time allot-
ted for this Bill is 2 hours, The
House hag already discussed the Bill
for one hour and 28 minutes. So, we
are left with only 32 minuteg to dis-
cuss on thig Bill. But every Member
has requested that he should be given



